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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0O.ANO. 16 OF 2025

IN THE MATTER OF

Public Action Committee & Ors. ... Applicant
VERSUS
State of Punjab & Ors O Respondents

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.2

MUNICIPAL COUNCIL SIRHIND

I, Sona Thind, Deputy Commissioner cum District Magistrate,

gt :\ Fatehgarh Sahib, at District Administrative Complex, Fatehgarh
¢ \\ .
v\l .

Hhugta \ " s‘ahlb, do hereby solemnly affirm and declare as under:-

Tk @ann | ST
warh Sahin | -

//That I am the Deputy Commissioner cum District Magistrate,

/ Fatehgarh Sahib and Respondent No.2 in the present OA and am

\ well conversant with the facts and circumstances of the case and am
competent to swear this affidavit.

2. That I have read and understood the contents of the Original

Application and I specifically deny the contents of the same, save

and except those, which are specifically admitted herein.That the

answering respondent no.2 craves liberty to file additional

reply/affidavit as and when need arises, with the permission of this

Hon’ble Tribunal.

PRELIMINARY SUBMISSIONS

3. That applicant/Petitioner herein filed the present GA by inter-aiia

alleging therein that:-
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(a) the answering Respondent/Municipal Council, Sirhind- Fatehgarh
Sahib is dumping, burning and burying the garbage of Sirhind City
on the land of Sukha Dariya ( Hansla Nadi).

(b) That the Material Recovery Facility building has also been
illegally constructed over the land of drain (Choe) which is causing
water pollution.

(c)That there is no processing plant installed at site and

(d)The surface as well as ground water is also being contaminated

due to leaching from garbage and

designated as Dump approximately twenty years ago, it is submitted
Municipal Council, Sirhind-Fatehgarh Sahib wrote a letter No.628
Dated 27.02.2025 to the Tehsildar, Shri Fatehgarh Sahib for
demarcaﬁon of the site in dispute and Tehsildar after the demarcation
of the land sent the report vide letter No.22 Dated 26.03.2025 to
Executive officer, Municipal Council,Sirhind-Fatehgarh Sahib . As
per the revenue records Municipal Council Sirhind-Fatehgarh Sahib
is the owner the site in dispute where Dump Site and M.R.F shed has
been situateded. Even the area of the drain is also in the name of
Municipal Council, Sirhind- Fatehgarh Sahib. A copy of the revenue
record of Jamabandi / Fard of the land in question is produced
herewith as Annexure R/1. Regarding the distance of M.R.F Shed

and Dump site from the drain, the office of Municipal Council,
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MRF shed its is 40 feet away from the edge of drain. The dump site

s

3

Sirhind - Fatehgarh Sahib again worte a letter No.1147 dated
09.04.2025 (Annexure R/2) to the Tehsildar Shri Fatehgarh Sahib
vide which it was requésted that the site in dispute may please again
be checked and send a report regarding the distance of M.R.F. Shed
and Dump site from the drain. The office of Tehsildar Shri Fatehgar
Sahib Send the desired report vide letter No.82 dated.16.04.2025 to
Municipal Council, Sirhind-Fatehgarh Sahib along with the report.

As per the report, the M.R.F. Shed from the front side is Constructed

\I15 feet away from the edge of drain and from the back side of

/i

; / ’vis also 50 feet away from the edge of the drain.

Municipal Council, Sirhind-Fatehgarh Sahib as per Solid waste
management rules 2016 & 2018 and on the instruction of PMIDC
under Swacchh Bharat Mission, the Municipal Council Sirhind-
Fatehgarh Sahib had setLip and running a Material Recovery F acility
on the site in Question for last five years. The site where M.R.F
shed is constructed is also owned by Municipal Council, Sirhind-
Fatehgarh Sahib and is constructed the left side of the drain and is
for away from the drain as already éubmitted in Para No.4 of
Preliminary Submissions (Copy of the Map drawing showing the

MRF Shed is produced herewith and marked as Annexure R/2

. That it is further submitted that no waste is laying on left side of

drain, near to M.R.F. Centre in question and Copy of the

photographs of the site taken from the GPS Map camera dated
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tehgarh Sahib
gi. Mo, 14768
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25.03.2025 shows that there is no solid waste lying on the site is

produced herewith and marked as Annexure R/3

. That it is further submitted that in the M.R.F Centre constructed by

Municipal Council, Sirhind-Fatehgarh Sahib, 50 compost pits have
been constructed for waste processing. Wet waste is put in these pits
and Dry waste is piled up in one corner. Compost is prepared by
processing in the pits as per SWM guidelines. The Municipal

Council, Sirhind-Fatehgarh Sahib practices standard procedure for

3. El’hat for the legacy waste management of the dump site, a tender had

%)

remediation of approximately 3300 tons of legacy waste and Copy of
the E-Tender MC/Sirhind/2023/11 issued by the Municipal Council

Sirhind is produced herewith and marked as Annexure R/4

. That as per records of Muhicipal Council,Sirhind-Fatehgarh Sahib

the Work of legacy waste management at the dump site was allotted
to a contractor named Aayushi Hygiene and care private Itd and
Work order No.11 Dated 24.02.2023 was issued to this firm and the
firm had to remediate approximately 3300 ton of legacy waste laying
on the Dumpsitein question at the cost of Rs.14,25,600/- ohly aﬁd
the legacy waste was to be cleared within one month. Copy of the
work order No.11 dated 24.02.2023 given to the Aayushi Hygiene
and Care Pvt. Ltd. for remediation of legacy waste at the dump site

in question is produced herewith and marked as Annexure R/S
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Copy of the photographs dated 05.03.2023 showing the remediation
measures taken for the legacy waste and RDF quality Test report
- dated 13.04.2023 is produced herewith and marked as Annexure
R/6
10.1t is further submitted that for constructing a boundary wall on the
dump site in question adjoining to the said drain, the Municipal

Council, Sirhind-Fatehgarh  Sahib issued E-Tender being

MC/Sirhind/2023/4455.  Copy  of the B-Tender being

\

\%MC/Sirhind/2023/4455 issued by the MC, Sirhindis produced

if
/Z‘ herewith and marked as Annexure R)’ : and work order

Bv

No.60/1701 dated 26.02..2024 to a Contractor The Bharatgarh Co-

9.

\{ | op L&C Society Ltd for the cost of Rs.11.65lacs and work is to be

g completed within 4 months. So that no waste can enter this drain in
future. Copy of the Work Order No.60/1701 dated 26.02.2024 is
produced herewith and marked as Annexure R/ 9 '

_ 1.1t is also stated that as per records of Municipal Council, Sirhind-

/ Fatehgarh Sahib, total generation of wet waste and dry waste is 13

TPD. Out of which wet waste is 7.5 TPD and dry waste is 5.5 T.P.D.
It ié also submitted that for the scientific processing of wet Waste
daily, office of Municipal Council, Sirhind-Fatehgarh Sahib has
passed resolution No.438 dated 07.02.2025 vide which 3 acres of
land has been provided with for the processing of waste. This
processing plant will be constructed jointly with Municipal Council,
Mandi Gobindgarh. Land for this processing plant will be given by
Municipal Council, Sirhind- Fatehgarh Sahib and all the expenses

for the construction of processing plant on this new site of 3 acre
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land will be borne by Municipal Council Gobindgarh and Municipal
Council Gobindgarh has also passed the resolution No.21 dated
11.03.2025 in this regard. Both these resolution are sent to
Additional Deputy Commissioner (General),Sh. Fatehgarh Sahib for
passing of these resolutions by both the Municipal Council and these
resolutions are forwarded to the Director Local Govt. Punjab

. Chandigarh by Additional Deputy Commissioner (General),Sh.

/\

: “7—<=§7 ;L&\ . . . 1
/\ﬁ \\Fatehgarh Sahib for further necessary action and are likely to be
X

o/ Sumit Gupta 1\

| Fatehgarh Sahib
| wl

approved by Director, Local Govt.Punjab,Chandigarh. This
 \Rege. He. 14789

= /]

J processing plant will be operational “within nine months after
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receiving all the requisite approvals and thereafter no fresh waste
will be dumped at dumpsite in question as total generation of wet
waste of 7.5 TPD will be processed daily in this processing plant
along with the wet waste of Mandi Gobindgarh.
12.1t is also stated that Municipal Council Sirhind-Fatehgarh Sahib is
constructing another M.R.F. Centre for processing of Wet and Dry
waste with cost of Rs.59/- lacs approx. This M.R.F Centre will be
operational within 3 months. In this M.R.F Centre there is provision
of 60 more compost Pits for the waste management and here waste
will be converted into coraposi. L& Anm exue a2 ANNEsORE R / 9
13.That the Municipal Council nas issued zbout 1S challans for
violation of norms and collected about Rs. 1,00,000/- in fines for
preventing plastic carry bags within the city lmits.it is submitted
that fogging and herbal sanitizer medicine is sprayed time by time at
this site as per governmenf instructions and as per thé mandate of

waste management rules. The Municipal Council of Sirhing-
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in dumping site. There was a protest regarding the dump site and
because of the protest, the waste was lying on the roads and there
were  chances of spreading of diseases as rainy season was
approaching as written by respondent No.3 to answering respondent.
(Annexure letters 3 Nos)

3. That in reply to the contents of Para 5 it submitted thatthe Municipal

~ f: N Counc1l Sirhind-Fatehgarh Sahib is the owner of the dump site in

‘M’ ‘

" Sumit Gupta Gﬁuestlon as already submitted in Para No.4 and 5 fo preliminary

a&e’ms vh Sahib

\Regd. Yo, 14789/ %))
\ / =~ /Submission .
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submitted that the respondent No.3 is taking all the necessary

measure to keep the dump site, drain in question clean and free from

pollution which is evident from the aforesaid efforts made by MC

Sirhind.
REPLY TO FACTS

1. That the Contents of Para 1 is general in nature and within special
knowledge of the applicant and hence need no reply.

2. That in reply to Para 2, it is submitted that proposal to make the
alternate dump site/MRF facility is in the process of approval and
contents of Para 11 and 12 of the preliminary submission be read
into this para also.

3. That the contents of para 4 to 5 are wrong and denied and hencerno

reply is attributed to these Paras. Detailed reply has already been
made in Para no. 4 and 5 of preliminary submission.
4. That in reply to para 6 it is submitted that the Jamabandi Revenue

record (Annexure R/1) it is evident that MC Sirhind is the Owner of
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Fatehgarh Sahib has installed awareness boards in the drains coming
out of the city limits to remind the general public not to throw any
kind of waste into this drain and provides for fine of Rs.1,000/- for
the violation. Copy of the Photographs of avarerness boards is
produced herewith and marked as Annexure ﬁ/fa at pages

N Ni It is further submitted that the respondent N3 is taking all the

A necessary measure to keep the dump site, drain in question clean and

¥l

o garh Sahis | 7
i, Mo, 14789/ ¢

h \/ \ by MC Sirhind to comply with the SWM Rules, Environmental Laws

free from pollution which is evident from the aforesaid efforts made

and various direction passed by this Hon’ble Tribunal in this regard
and also Boundary wall is being constructed on the dump site in
question

PARAWISE REPLY

Reply to Grounds

1. That the contents of para 1, 2 and 3 are incorrect and hence denied.
It is submitted that the dump site is away from the drain and
remedial measure has been taken by the respondent No.3 and
contents of Para 3 to 14 of the preliminary submission also be read
into reply to these paras also.

2. That the contents of Para 4 is incorrect and hence denied. The
answering respondent has not imposed section 144. The answering
respondent simply wrote a letter to Senior Superdent of Police, Shri
Fatehgarh Sahib for providing Police help to Municipal Counéil,
Sirhind-Fatehgarh Sahib on receiving a request letter from
Municipal Council, Sirhind- Fatehgarh Sahib respondent No.3 as

respondent No.3 was facing problems regarding dumping of waste
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in dumping site. There was a protest regarding the dump site and
because of the protesf,.the waste was lying on the roads and there
were chances of spreading of diseases as rainy season was
approaching as written by respondent No.3 to answering resporident.
(Annexure letters 3 Nos)

3. That in reply to the contents of Para 5 it submitted thatthe Municipal

Council, Sirhind-Fatehgarh Sahib is the owner of the dump site in

%\

" iiesgarh Sahib . o
X > | submission .

' N, 14789

G

O \“";/4 That the contents of Para 6 are wrong and denied. It is further
= submitted that the respondent No.3 is taking all the necessary
measure to keep the dump site, drain in question clean and free from
pollution which is evident from the aforesaid efforts made by MC
Sirhind.
REPLY TO FACTS

1. That the Contents of Para 1 is general in nature and within special
knowlgdge of the applicant and hence need no reply.

2. That in reply to Para 2, it is submitted that proposal to make the
alternate dump site/MRF facility is in the process of approval and
contents of Para 11 and 12 of the preliminary submission be read
into this para also.

3. That the contents of para 4 to 5 are wrong and denied and hence no
reply is attributed to these Paras. Detailed reply has already been
made in Para no. 4 and 5 of preliminary submission.

4. That in reply to para 6 it is submitted that the jamabandi Revenue

record (Annexure R/1) it is evident that MC Sirhind is the Owner of
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the Dump site Land. The contents of para 4 to 14 of the preliminary
submission of the reply be read in reply to this para and is not
repeated here for the sake of brevity.

5. That in reply to Para 7 to 9 it is submitted that the case law cited in

these paras are not applicable to the facts and circumstance of the

present case. That respondent No.3 is taking all necessary measure to

o dispose of the waste material in scientific manner and is also in the
LA /N

- rocess to shift the dump site in question to a new location.

sumit Gupta \ ™

tehgarh Sahib % That the contents of Para 10 to 12 are wrong and denied. It is further

sy, Ne, M,ﬁ%‘y //

/submitted that the respondent No.3 is taking all the necessary

measure to keep the dump site, drain in question clean and free from

(‘ pollution which is evident from the aforesaid efforts made by MC

Sirhind.

7. That in reply to contents of para 13, it is submitted that answering
respondent has not violated the provision of the Water Act,
Environment Act, 1986 and the answering respondent is not
polluting the water body in any way and as respondent No.3 is
taking all remedial measures.

That the prayer of the applicants is devoid of merit and hence denied

and it is submitted that the present Original Application merits

dismissal.

It is most respectfully prayed that this Hon'ble Court may be pleased

to dismiss the present OA.
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VERIFICATION

y by .
Verified at {afehg4rt "”2"31’ this 17 day of PP, 2025, that the facts
stated in the above affidavit are true to best of my knowledge and belief.

No part of it is false and nothing material has been concealed there

from.

_DEPONENT

Al %f IH !3(!“;.; -%
i. e, ?47,33 | 2
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ANNEXURE R-4

MUNICIPAL COUNCIL SIRHIND_FATRHGARH SAHIB
LOCAL GOVT. PUNJAB

DEPTT. PUNJAB

NOTICE INVITING I:-TENDERS

\

Eproc.punjab.gov.in
E-tender MC/SIRHIND/2023/11
E-tender-Sirhind-FGS/2023/11

The Mumicipal Council SIRHIND_FATEHGARH SAIB invites percentages rates of c-tenders
on Double Bid System for the following works from the enlisted Labour and Construction
Societies/Enlisted Govt. Contractors/ Supplier and Manufactures

D nd (i le of Tenders:

Sr. No

Last date of online submission of Bidding Documents

Opening of Technical Bid

2301 2023 at 11:00 AM

23.01.2023 at 14:00 PM

(A) Name of works :

Sr | Name of work E/Cost | Earnest |Time
no. money
' | Estimate for remoulding & 65500 |3 Months
renovation of pond in 32.67
brahmanmajra mc sirhind fgs
2 | Estimate for remoulding & 66000 |3 Months
renovation of pond in talaniamc | 32.78
sirhind fgs
3 R.emedia'tio'n of legacy from dump 14.40 29000 |1 Months
site mc sirhind '
4 | Strengthening of existing Primery 6900 |1 Months
health center ( civil Dispensary ) 3.43
Talania as Aam Admi Clinic (AAC)
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For Paricipating 1n the above c-tendenng process the contractor shall have to get themselves
registered with eproc punjab gov in and get user 1D and Password Class 2 & 3 digital signature 1s
mandaton 1o participate i the c-tendening For any clanfication/ difficulty e-tendering process flow.
please contact on NIC Helpdesk Number 0172-2973263. 0172-2970284  In case of any problem in up
loading e-Tender Municipal Council Sirhind-Fatchgarh Sahib will be not responsible.

TERMS & CONDITIONS FOR NIT (Not for Press)

Vahdity of tender will be 180 days

ONLY INTERLOCKING TILES/PAVERS BLOCKS BIS APPROVED MANUFACTURERS
AND ISI MARKED (ENGRAVED) WILL BE USED IN ALL WORKS

EMD and Tender form fee Should be payable to E O Municipal Council. Online Bidders have to
pay the Processing fee as mentioned on website through online made by IPG(Credit Card/Debrt
Card) or Internct Banking

If there 1s any doubt about Tender condition, Specification, Estimate. Bidders can contact in the
office of enginecring branch MC SIRHIND-FATEHGARH SAHIB

N

The items, rates & Quantitics arc only for Estimated Purpose Payment will be made as per work
actually done on site

The Tenderer must be Enlisted with the Municipal Council, SIRHIND or with any Govt
Department

Elcctronic tender forms shall be opened in the office of the Municipal Council. SIRHIND in the
presence of Contractors or their authorized representatives (if they wish) on the date and time
prescribed in the tender notice

1f any date of tender happens to be a holiday, the tenders shall be opened on the next working day.
Regarding this, no publication in Newspaper will be given but corrigendum/
modification/correction will be posted at the website.

The work will be exccuted by contractor in Accordance with the provisions contained in form
MW34 and as per Punjab PWD specifications / MORTH specifications/ as per agreements and the
final payment will be made to the contractor on the basis of the overall lowest statement as worked
out in the final stage.

Income Tax, GST, Labour Cess and other levies will be deducted from the contractor’s bill as per
rules

DNIT shall be a part of the agreement

(1) In case of any dispute or disagreement arising out of contract agreement Additional
Deputy Commissioner(G) Fatehgarh sahib shall be the Arbitrator. whose decision shall
be final and binding upon both the parties

(1) It shall be an essential terms of this contract that in order to avoid frivolous claims. the
party invoking arbitration shall specify the disputes based on facts and calculation
stating the amount claimed under each claim and shall furnish a "deposit-at-call” for
ten percent of the amount claimed, on a scheduled bank in the name of the arbitrator
by his official designation who shall keep the amount in deposit till the announcement
of the award. In the event of an award in favour of the claimant, the deposit shall be
refunded to him in proportion to the amount awarded with respect to the amount
claimed and the balance, if any, shall be forfeited and paid to the other party

The Agency / Contractors, Co-operative Labour& Const. Societies should not have been black listed
/ Debarred from any department. An Affidavit / Undertaking will be required to be submitted in the
form of scanned copy online

30
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l: :‘ln;\,_- ttem or liems other than DNIT will got executed at site if required. Rates for these items
1 paid after calculating overall less/Above (Caleulation will be done on the basis of rates

quoted by the agency against particular estimate) on CSR Ttems and rates of N S items approved
by Engincer-in-charge

S\\\K;::“;i tender should be as per approved class by the individual contractor otherwise it shall be

Any or all tenders can be rejected by the competent Authority without assigning any reason

C ;\nlranilx‘r/f\gcnc)' 1s bound to any instruction issued by Govt from time To time before execution
of wor

All the traflic arrangements including diversion. barricading shall be provided by the agency at his

own c;mst along with the required security persons. The Municipal Council, SIRHIND shall not pay
extra for it '

10% secunty or above shall be deducted from the cach bill of the contractor and amount of deducted
Will released as per govt instructions. Defect ability period for road work is | year and for C C
floonng & Paver blocks defect liability period will be 5 vears. as per Gowi. instructions

All running payments shall be considered as advance payments to the contractors and any excess
payment in running bills shall be recovered from the contractor's final bill

If any other type of tax exists/imposed by the Govt.. the same will be borne by the agency

Conditional Tender will not be accepted.

E P F will be deducted as per Govemnment policy

Preference will be given to L&C Co-Op Societies as per notification no: 76/5 2/79-Cl (5)/8856
dated Q4/ll/20|9 In case L&C Co-Op Societics does not come forward to participate in c-
tendering process in required numbers, then tender of contractors will also be considered.

[
wn

Agency is liable to get the Interlocking Tiles tested from approved laboratory as payment of final
bill shall be made afier the receipt of satisfactory result in test report.

26

Any defect found in quality/quantity shall be accountable towards the contractor irrespective of
release of security

Bidders/Contractors can access tender document on the website www.cproc.punjab.gov.in fill them
and submit the complete tender document into Electronic Tender on the website itself. Bidders
Shall attach scanned copies of all the paper, i.e PAN No. of the Contractor / L&C Society / Firm,
GST No. E.P.F number where applicable & ESI Number. Valid Enlistment Certificate,

Self-declaration that the Contractor / L&C Society Firm has not been black listed ull the
publication of tender notice.

In case of L&C society. list of member of the society, their ID proofs & Latest Capacity Certificate
issued by registrar Co-Op societies.

30

Intending bidders shall submit an undertaking that the sum total of works being bid does not exceed,
their bid capacity by deducting value of all works in hand (in all departments) at that point of time,
In the event that information provided by the bidders is found to be false or misrepresentative, the
tender would be liable for cancellation including forfeiture of the earnest money deposited by the

bidder

31

The Contractor shall take all measures for the safety of traffic during construction and provide,
erect and maintain such barricades including signs, markings, flags, lights and flagman as arc
necessary at either end of excavation/embankment and such intermediate points as directed by
Engmecr' in charge for the proper identification of construction area He shall be responsible for all
damages and accidents caused duc to negligence on his part. Nothing extra shall be payable on this
account. The Engineer in charge shall assist the contractor for diverting the traffic with help of

local police.
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N . .

: :hg temporary warning lamps shall be installed at the barricades during the hours of darkness and

ept ht all imes during these hours

33 N
lThT:(:::Ir':‘cc(;“/r slllmll produce a certificate from the manufacturer that interlocking paver blocks for
e [;L allotted work have been supplied by him and the grade of the paver blocks is per IS-

RE] ‘¢ » cance
;\I'Rl;;;rl; can be cancelled / rejected by the Administrator and executive officer and President MC
A without assigning any reason at any time

35 “Mac . s -

1:. S)'PP') of Machinery and equipment's will be taken from manufacturers or Authorized dealers

: Contractor/Agency will be paid as per rates and premium applicable at the time and date of closing
of tenders

37 Deduction of cement and steel will be done from Agencies bill as per Govt. instructions

38 1. any other condition issued by the Government for these works will be applicable

39 Agency 1s bound to follow instructions given by third party (if any) at any stage of work.

40 Only ‘hc Firms / Agencies who have E.P F. Number, and E'S.I Number can apply. If the Firms /
Agencies have no E P.F. Number, and no E.S.I Number then tender will be rejected

41 Work order will be issued after getting necessary approvals if any from the concerned deptt.

2 These Tenders will be processed as per Instructions given in Standard Operating Procedure and as

_ per The Punjab Transparency in Public Procurements Rules 2022

43 Agencies/Contractor/ Labour and construction societics should upload the detail of technical staff to
be duputed on project_and their qualification with working affidavit from the technical staff’

H All the members of the L&C society would perform the work at site by their own hands as per the
condition in the by laws of the L& C of the co-operative socicties otherwisc the President and
Exccutive Officer would have the powers to cancel the Tender

a3 The Capacity of L&C co-op societics should not exceed at the time of taking part in the e tendering
process.

46 Co-Op L&C societies should upload the current year NOC issued by the AR co-op societies with
recommendation to proper working of the society. capacity certificate, list of members, with
president along with 1D proofs and complete address with their working mobile numbers, all
documents duly attested by A R of the concerncd department along with the current undertaking of
not being blacklisted from_any department and the resolution duly attested

47 GST no. EPF.ES. . PAN, Tender Form Fec, Enlistment Record. Capacity Certificate, Not Black
List Undertaking. is required

18 Authorized Signatory to be Uploaded
Terms& Conditions & Scope of Work (Remediation of Lagacy Waste)

a) Size of dump site 3.52 Acres approximately

b) Estimate quantity of waste already collected at dumpsite 3600 MT. Approx. as
per tropographical survey done by a private agency.

c) Age of dumpsite 3 years old approx.

Old/Legacy Solid Waste Including all type materials plastic/ Rags/ Metals/ Glass
etc. Collected At Main Dump site of M.C. Sirhind is to be Remediated and
Cleared/Removed From Dumping Site by the Successful Bidder.
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As per the CPCB guide lines first the legacy waste is to be excavated, loosen
and windrows is to be made so that the entrapped methane is removed. The
Waste is to be stabilized first to make it odorless without producing leachate.
Then composting bio culture is to added and therefore loss of moisture takes
place. This is called bio-remediation and makes the waste dry enough for
screening. Now the waste is called stabilized when there is no more generation
of heat or landfill gas or leachate, and seeds are able to geminate in it.

Overview of Bio Remediation and Bio remediation of legacy waste given in

“Guidelines for Disposal of Legacy waste( Old Municipal Solid Waste)" issued by
CPCB in February 2019 and according process is to be performed.

The service provider must segregate all the legacy waste into different types and
to be disposed as per set Procedure & Guidelines of Govt. All fractions are to be
arranged/ disposed by the successful bidder. Storage at site shall be permissible
maximum for three Month, after that if the different fractions of waste, remains

lying on the site then the Authorities of Municipal Council Sirhind can levy a fine
and Service provider is bound to Pay it.

MC Sirhind will allow to service provider to take all the parts or sorted MSW i.e.
paper, plastics, metals, RDF etc. free of cost, but the service providers have to
dispose of these Materials to any Agency in adherence of Guidelines of

CPCB/NGT. However bidders are required to quote the rate per ton after
deducting the cost of these materials.

The Requirement of manpower, machinery and material/chemical will be
provided by the service provider through it's own sources.

The Bidder should be in existence at least 02 (Two) Year and at least 01 (One)

Year of Experience in Bio- Remediation of Legacy Waste during last 02 (Two
Year) in India.

The Bidder should have a valid GST Registration number and must be submitted
with technical bid.

The Bidder Should have PAN Number and Must be submitted with Technical Bid.

The service provider shall weight the solid waste before processing and maintain
the record of such digital weight bridge data. Weight will be made in presence of
MC Representative and same will be submitted along with bill.

The Installation of Water and Electricity at the dumping site will be done by the
ULB Expense incurred for Water and Electricity consumption during the period of
O & M of the plant will be borne by the service provider.

Complete records should be maintained by Service provider regarding the Solid
Waste Treated out of the Dumped Waste.
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After treatment of gld garbage successful bidder will responsible for leveling of
site properl.yA For this purpose the inert, ballast, girt, bio soil, stones may be used
RQF. plastic, rags, tetra packs and packing materials shall not be allowed for the
filling purpose.

The Successful bidder will install necessary infrastructure for set up machinery
as required.

The Successful bidder will be provided with electricity connection, However
electricity bill will be paid by bidder as per usage.

Successful Bidder may install its machinery at dumpsite for remediation purpose
or he may carry legacy waste to its installed plant at any other places, during
operation he will use covered vehicle and will make sure to follow all rules &
regulation regarding SWM and direction of CPCB/PPCB

Estimate weight given in tender notice is based upon 3600 MT survey done by a
private firm. it may very from actual weight, bidders are advised to must have a
visit at dumpsite before Quoting rate, payment will be made strictly according to
weight of Actual Quantity remediated.

Successful Bidder will be bound to adhere all directions of AM.E, J.E. & Sanitary
Superintendent.

During Work if Successful bidder is failed to do the job in stipulated time. M.C
Sirhind may impose penalty on firm as per rules and Service Provider is Bound to
pay it.

It is supposed that bidders have good knowledge of all rules, regulations, Laws
and different directions and orders of Hon'ble NGT and CPCB/PPCB. Regarding
SWM, Successful Bidder is bound to adhere all rules & directions & instructions
regarding this.

Only Firms/ Agencies having minimum 2 Years Experience of Remediation works

can apply.

Sd/- sd/-

. Executive Officer,
Pnﬂd?m' i Municipal Council,
Municipal Council,

SIRHIND.
SIRHIND

LA

// TRUE COPY //
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\ 85 . Form MW -5 - | Muncip uncll (Raule VIHI-7)
7 L L FORM  \NNEXURER:5
BookNo. 1701 No. 11 Da!ed.,.')-.-.‘jll-) 2>
Order for work described below given lo..{I\.Q.ki.u Shi e ¢
Contractor to be executed as per condition on the back, and at the ¢ te)s
specified below :- O\V\d (ane O\A\ |+
Description of Work Rate | Per Remarks

Loreduaiiou 0(2 {9{{4{&(7 WM A
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Sunday, March 5, 2023

18:12:39.563

Sirhind City Road-Defence Ban Road
Dashnami Akhara Fatehgarh Sahib
Patiala Division Punjab

ANNEXURE R-6

86
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Sunday, March 5, 2023
£18:12:48.052
3% Sirhind City Road-Defence Ban Road

#” Dashnami Akhara Fatehgarh Sahib
1 Patiala Division Punjab
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ANNEXURE R/7

MUNICIPAL COUNGIL SIRHIND FATEHGARH SAHIB

LOCAL GOVT. PUNJAB '

. DEPTT. PUNJAR
NOTICE INVITING E-TENDERS -
\
Epmc.punjnh.gov.in
E-tender MC/SIRHIND/2023/4 4 55
E-tender-Sirhind-FGS/2023/

e ——————

The Munici j
unicipal Councij) SIRHIND_FATEHGARH SAIB invites percentages rates of c-tendcrs

on Doublc Bid ;\’S( i

) | : o cm '0‘ lhe fb"o\\']ng WOI]\S flOlll t i

. = X - he e"hsted Labou Cli
NOC lcllCS E”“s‘cd G(|\1. COnU‘aC!OI'S/ Suppliel and Manufactl.ll €S ‘ "

Date and time schedule of Tenders:

Sr. No | Last date of online submission of Bidding Documents Opening of Technical Bid

|
] I 24.11.2023 .at 01:00PM 24 .11.2023 at 4:00PM

(A) Name of works :

Sr ] Name of work E/Cost| Earnest | Time
no. [ ~ money
1 | Laying i/l tiles on side berms from house of | 7.37 15000 4 Months
] anand mohan to defence bandh road
W.NO 19 ‘
2 | Laying i/! tiles on side berm on both sides 7.73 15500 |4 Months
from raju tea shop to BDO office W NO.18 -
3 | Laying i/l tiles near police chownki 2.76 5600 4 Months
J opposite ropar bus stand w no,14 1 B
4 | Estimate for remoulding and renovation of | 32.78 65600 ' 4 Months
pond in talania mc sirhind fgs 1 )
5 | Estimate for remoulding and renovation of | 32.67 65500 | 4 Months
pond in brahmanmajra mc sirhind fgs 1 } )
6 | providing and laying interlocking tiles near | 7.32 14640 (4 Months
sohan house w no 15 -
7 | crash barrier from MRF shed to 52.15 105000 4 Months
shamshanghat and park side —
8 | laying interlocking tiles from patiala by 10.01 20500 | 4 Months
| L
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pass road to bhagét téi_oHV brahman 'majra

___wnob
R T e ———— S—
. and column jet 7.64 15500 4 Months
- | fo_\l!m1near ct)o_e S_imind onths
10 Supply and fixing rcc road gullies grafting 15000 | 2 Months
and frame (only IS marked with certificate) | 7-33 -
11 P/frcc pipe from night shelter to military 12.09 24500 4 Months
hospital
12 P/LInterlock Tile near adv. Bajwa street, 697 14000 4 Months
~talania
13 Laying I/L tiles from sps school to pir baba 39.09 78500 4 Months
hamayunpur
14 | \aying i/l tiles in various street pir baba colony 27.50 55000 4 Months
' hamayunpur
. 15 | P/LInterlock Tile near neeta g street and sher | 632 13000 4 Months
i ' singh tempo driver house talania
16 | Providing fixing RCC Pipes & R/Gullies Near 3.62 7300 4 Months
' Deshmesh Welding Shop Aman Colony
[ 17 Laying i/l tiles on side berm near fsi gadown, patel | 19.80 39600 4 Months
i ' nagar ward no.18
S |
| 18 I Balance work of Laying i/l tiles 88' road near 5.70 11500 4 Months
\ | evergreen house '
19 | Const of SLF boundry wall and room backside | 11.65 23500 4 Months
gaini dhaba near chawala chownk
20 | Repair work and maintenance work of mc 2.00 4000 4 Months
parks DD
21 | Repair of barricade at flyover sirhind 1.00 2 12 Months
52 | supply of steel bench for parks 9.24 1 Month
53 | Laying i/l tiles on side berm near naina devi mandir 6.80 4 Months
park, sirhind city I S
-4 | Laying interlocking tiles near krishna shop, mehta | 7.87 15800 4 Months
colony w.no 14 I -4- l(’llﬁ e
25 | Const of MRF shed and boundry wall by pass 52.06 104200 CALLLER
road bahadurgarh I |,4_\ e
—] 4 Months
Fzs Relaying i/l tiles near atta chakki prof. 16.81 34000 i
colonyw no4 4 =
" 3 4 Months
27 | Laying interlocking tiles from Patiala bye 20.21 40500 ; ‘
pass road to amar enclave colony L,_,,_J_,_/'——J-/ -
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Lor Panticipating in the
registered with eproc.
signature is mandato

tendering process )
20702

pt::\(;:; ;::'i‘:c”"f process the contractor shall have to get themsclve
N lo- pa.nici.m af\ get user Il? and Password. Class 2 & 3 diuital
0~“’ leas pate in the e-tendering. For any clarification/ difficulty c-

+ Please contact on NIC Helpdesk Number 0172-2973263. 0172-

84. In case of any .
‘ : Y problem in up loadi . G o
Fatchgarh Sahib will be not responsibl: SR EEERESH RS S S

TERMS & CONDITIONS FOR NIT (Not for Press)

Validity of tender will be 180 days

ONLY INTERLOCKING TILES/PAVERS BLOCKS BIS APPROVED MANUFACTURERS

EM .
. Dthang Tendgr form fee Shoqld be payable to E.O Municipal Council, Online. Bidders have ©
pay the Processing fee as mentioned on website through online made by IPG(Credit Card/Deh

1

|
‘f - \ AND ISI MARKED (ENGRAVED) WILL BE USED IN ALL WORKS.
|

Card) or Internet Banking

=N

office of Engineering branch MC SIRHIND-FATEHGARH SAHIB

I there is any doubt about Tender condition, Specification, Estimate, Bidders can contacl in the

actually done on site.

6 The Tenderer must be Enlisted with the Municipal Council, SIRHIND or with any G
Department

The items, rates & Quantities are only for Estimated Purpose Payment will be made as per work

| 7 Electronic tender forms shall be opened in the office of the Municipal Council. SIRHIND in the
l. presence of Contractors or their authorized representatives (if they wish) on the date and timc

prescribed in the tender notice

FS If any date of tender happens to be a holiday, the tenders shall be opened on the next working day.
Regarding this, no publication in Newspaper will be given but corrigenduim

modification/correction will be posted at the website.

out in the final stage.

be final and binding upon both the parties.

claimed and the balance, if any, shall be forfeited and paid to the other party.

in the form of scanned copy online. —

9 The work will be executed by contractor in Accordance with the provisions contained in form
MW4 and as per Punjab PWD specifications / MORTH specifications/ as per agreements and the
final payment will be made to the contractor on the basis of the overall lowest statement as w orked

10 Income Tax, GST, Labour Cess and other levies will be deducted from the contractor's bill as per
rules S

11 DNIT shall be a part of the agreement )

12 (i) In case of any dispute or disagreement arising out of contract agreement Addition:

Deputy Commissioner(G) Fatehgarh sahib shall be the Arbitrator. whose decision i

(ii) It shall be an essential terms of this contract that in order to avoid frivolous claims. the
party invoking arbitration shall specify thf: disputes based‘on facts nnq c.\lcul,:;m
stating the amount claimed under each claim and shall ﬂ'lrmsh a "dcpo:\‘el-:tl-c\\ll o
ten percent of the amount claimed, on a scheduled bapk in the name of the arbitraw
by his official designation who shall keep the amount in deposit till the announcemen
of the award. In the event of an award in favour of the claimam. the deposit shall be
refunded to him in proportion 10 the amount awarded with respect (0 the amount

13 The Agency / Contractors, Co-operative Labour & Const. Socielies_ should npt have been h'l.u.‘:
listed / Debarred from any department. An Affidavit / Undertaking will be required 10 be submitec

90
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L \ I any item 'S o —
) or ltems other th —
n . : an D i , TN —
wWill be paid afier calculating ov NIT will got executed at site if required. Raics 1o 1,
| quoted by the agency againl:xmcr?” Icss//\‘bovc (Calculation will be donc on the b .
| L‘?-‘E{linccr-in-chargc Particular estimate) on CSR Items and rates of N.§ j1rn
B Quoted tender should s ——————
er should —— R —

L, invalid be as per approved class by the individual contractor otherwise i1
116 | Anyoralltenden oot —————— o
N ers can be rejected by the competent Authority without assigning anv reason
17 Contractor/Agency i T 2 -

of work r/Agency is bound to any instruction issued by Govt. from time To time before c.oo)
| vork.
18

All i i iversi b
lpe traffic arrangements including diversion,Boards,barricading shall be provided o:
agency at his own cost along with the :

required security persons. The Municipal Council. SIRI{I" )
shall not pay extra for it. 7P i
10% security or above shall be

i deducted from the each bill of the contractor and amount of deducte
will feleased as per gowt. instructions. Defect ability period for road work is | vear and for ¢ ¢
- | flooring & Paver blocks defect liability period will be 5 years, as per Govt. instructions o

‘ All runnipg payments shall be considered as advance payments to the contractors and any exce--
payment in running bills shall be recovered from the contractor's final bill.

K \ If any other type of tax exists/imposed by the Govt., the same will be borne by the azency.
\ \ Conditional Tender will not be accepted. -

E.P.F will be deducted as per Government policy

Preference will be given to L&C Co-Op Societies as per notification no: 76/3 2.79-Cl (3) 85¢
dated 04/11/2019. In case L&C Co-Op Societies does not come forward to participate ir =-
tendering process in required numbers, then tender of contractors will also be considered.

Agency is liable to get the Interlocking Tiles tested from approved laboratory as payment o7 fina
bill shall be made after the receipt of satisfactory result in test report.

[So]
W

Any defect found in quality/quantity shall be accountable towards the contractor irrespective -
release of security

Bidders/Contractors can access tender document on the website www.eproc.punjab.gov.in 1ill ther
and submit the complete tender document into Electronic Tender on the website itseir.
Shall attach scanned copies of all the paper, i.e PAN No. of the Contractor / L&C Sociztx
GST No, E.P.F number where applicable & ESI Number. Valid Enlistment Ceriificate..

Self-declaration that the Contractor / L&C Society Firm has not been black listed till -he
publication of tender notice.

issued by registrar Co-Op societies.

Intending bidders shall submit an undertaking that the sum total of works being bid does not ovcoe.
their bid capacity by deducting value of all works in hand (in all departments) at that point o7 tim:
In the event that information provided by the bidders is found to be false or misrepresentative.
tender would be liable for cancellation including forfeiture of the earnest money deposited o
bidder. -

The Contractor shall take all measures for the safety of traffic during construction and rron
erect and maintain such barricades including signs, markings, flags, lights and Nagma:
necessary at either end of excavation/embankment and such intermediate poinis as directen
Engineer in charge for the proper identification of construction area. He shall be responsitic
damages and accidents caused due to negligence on his part. Nothing extra shall be pavacic o

account. The Engineer in charge shall assist the contractor for diverting the trarfic
local police.

31

The temporary warning lamps shall be installed at the barricades during the hours of dart ne--
kept lit all times during these hours
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The contractor sh i
e spocified a"::‘lczr::uicha centificate ﬁ'o_m the manufacturer that interlocking paver block - fo; .
o rk have been supplied by him and the grade of the paver blocks is per 18 )

'_:.s W

Any work can : -
be cancelled / rejected by the President and Executive officer MC SIRHIND w ithou'

assigning any reason at any time.

work will be | - ST
l E—— /A'SSUCd to those contractors/firms who are either manufacturer or authorized dealers
r i s N r 5 S
oF s gency will be paid as per rates and premium applicable at the time and date o! closing

Deducti : — ——
duction of cement and steel will be done from Agencies bill as per Govt. instructions

If, any other condition issued by the Government for these works will be applicable

Agency is bound to follow instructions given by third party (if any) at any stage of work.

|
all
L
|

Only tbe Firms / Agencies who have E.P.F. Number, and E.S.I Number can apply. It the Firms
Agencies have no E.P.F. Number, and no E.S.I Number then tender will be rejected

Work order will be issued after getting necessary approvals/NOC (if any) from the concerned depti.

42

|
\4\
|

These Tenders will be processed as per Instructions given in Standard Operating Procedure and as
per The Punjab Transparency in Public Procurements Rules 2022.

|
\

Agencies/Contractor/ Labour and construction societies should upload the detail of technical staff to
be duputed on project and their qualification.

All the members of the L&C society would perform the work at site by their own hands as per the
condition in the by laws of the L& C of the co-operative societies otherwise the President and
Executive Officer would have the powers to cancel the Tender

The Capacity of L&C co-op societies should not exceed at the time of taking part in the ¢ tenderine
process.

46 Instructions issued by government vide acc slips shall be applicable

47 GST no, EPF,E.S.I , PAN, Tender Form Fee, Enlistment Record, Capacity Certificate, Not Black
List Undertaking, is required from contractor's and co-op societies.

48 Authorized Signatory to be Uploaded

49 Items quantity can be decreased as per requirement and work order shall be issued as per actu
quantity requirement of items B -

50 Estimate rates are inclusive of GST amount. No extra GST rate will be given against estiniti.
amount

51 Work order will be issued as per availability of funds

52 The tenders costing 10.00 lac and above will be vetted by third party appointed by govt. The fin!
bill and security will released after the technical and financial closer report submit by third pariy. It

A | will be the part of agreement also. -

resident,

Council,

DA
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\ WORK ORDIIRT ORM ANNEXURE R/8

Book No. 1 T Noo (50 Dated ) (4 ’)l')‘ [
Order for work described below qiven l('),ﬂ..l‘ ()) \r\ ah Jqen b ;
Contractor to be executed as per condition on the bhack. aned at the r:l:‘.
specified below - (“ Q() ( J.( (\‘5)( "{( U"J | r
Description of Work Ralc Per Romarks
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9 5 \ 3 3 ANNEXURE R/10

= , Punjab, India
g > » ,f' 3183, Shamsher Nagar, Sirhind, Punjab
%73 140406, India

"

5% |3t 30.63621° Long 76.380844°

N3

oogle:’

25/03/2025 04:05 PM GMT +05:30

R



eck In.

» 3183, Shamsher Nagar,
}3’; 1404086, India
Lat 30.636226° Long 76.38086°
25/03/2025 04:05 PM GMT +05:30
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Fatehgarh Sahlb Punjab In...

J9qq+hc9 Preet Nagar, Fatehgarh Sahib,
'Punjab 140407, India
Lat 30.639202° Long 76.387857°




36 08

1 .-,-.--:
et e o 0 i

\52849 424!2

R

J9qq+hc9 Preet Nagar, Fa ehgarh
% Sahib, Punjab 140407, India
‘Lat 30.639221° Long 76.387891°
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- Fatehga'rh S‘éhlb‘ ‘Punja...

W

/ Opposite Balmaki Mandir Dashnami
4( Akhara Road,sirhind City-140406,
. Dashnami Akhara, Fatehgarh Sahib,
Punjab 140407, India
! Lat 30.643152° Long 76.389779°
25/03/2025 04: 09 PM GMT +O5 30
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